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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
RESPONSE AFFIDAVIT

(On behalf of Member Secretary, Uttarakhand Pollution Control Board)

in

Original Application No. 1038 of 2024

Hardeep Sharma Applicant

Versus

State of Uttarakhand & Ors. Respondents

AFFIDAVIT of Dr. Parag Madhukar
Dhakate, aged about 47 years, S/o Sh.
M.B. Dhakate Presently posted as
Member Secretary, Uttarakhand
Pollution Control Board, Dehradun.

Deponent

I, the above-named deponent does hereby solemnly affirm and state on oath

as under: -

|. That the deponent is presently posted as the Member Secretary,
Uttarakhand Pollution Control Board and as such is fully conversant
with the facts of the case and is competent to sign and swear the instant
affidavit.
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2. That the above-mentioned matter was listed for hearing on 24.02.2025

wherein the Hon’ble National Green Tribunal was pleased to issue the

following directions:

........

7. The registry is directed to prepare and attach memo of
parties to the application and issue notices to respondents no. !
to 9 requiring them to file/responses at least three days before the

date of hearing is fixed.

"

3. That in compliance with the above order, Member Secretary,
Uttarakhand Pollution Control Board (UKPCB) vide letter no. 1717
dated 31.01.2025 instructed Rajesh Gupta and Nakul Kumar Gupta
(Respondent no. 9) to ensure that the total amount of environmental
compensation imposed of Rs.64,92,386/- is to be deposited through

demand draft within 15 days. This amount, determined under the

2 “Environmental Compensation Framework for Illegal Tree Felling,”
g \has been assessed for the illegal cutting of 90 mango trees, 25 pear

5 /trees and 57 lichi trees. In this connection, a copy of letter no. 1717

dated 31.01.2025 is being filed and marked as Annexure No. -1 to

this affidavit.

4. That the Member Secretary, Uttarakhand Pollution Control Board
(UKPCB) vide letter no. 1718 dated 31.01.2025 also instructed
Sudhir Gupta (Respondent no 8), Manish Gupta (Respondent no. 6)
and Nakul Kumar Gupta (Respondent no. 9) to ensure that the total

amount of environmental compensation imposed of Rs.2,33,992/-

_prfoant”
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is to be deposited through demand draft within 15 days. This
amount, determined under the “Environmental Compensation
Framework for Illegal Tree Felling,” has been assessed for the
illegal cutting of four mango tree.

In this connection, a copy of letter no. 1718 dated 31.01.2025 is being

filed and marked as Annexure No -2 to this affidavit.

5. That thereafter, the Member Secretary, Uttarakhand Pollution Control
Board (UKPCB) vide letter no. 1948 dated 18.03.2025 issued a
reminder letter to Rajesh Gupta and Nakul Kumar Gupta (Respondent
no. 9) wherein the board directed them to deposit the imposed
environmental compensation of 264,92,386/- within one week of
receipt of the letter. The letter explicitly stated that failure to comply
will result in the recovery of the amount through the District
Magistrate, Udham Singh Nagar. In this connection, a copy of letter
no. 1948 dated 18.03.2025 is being filed and marked as_Annexure
No.3 to this affidavit.

6. That the Member Secretary, Uttarakhand Pollution Control Board

ROTARy (UKPCB) vide letter no. 1947 dated 18.03.2025 also issued a reminder
fg’f; .[dlter to Sudhir Gupta (Respondent no. 8), Manish Gupta (Respondent

§ _  6) and Nakul Kumar Gupta (Respondent no. 9) and directed them
Z t deposit the imposed environmental compensation of Rs.2,33,992/-
within one week of receiving the letter. The letter explicitly stated that
failure to comply will result in the recovery of the amount through the
District Magistrate, Udham Singh Nagar. In this connection, a copy of
letter no. 1947 dated 18.03.2025 is being filed and marked as

Annexure No. 4 to this affidavit.
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7 That since as on date the amount of Lnvironmental Compensation
remain unpaid, therefore, in due process, recovery proceedings will
now be initiated through District Magistrate, Udham Singh Nagar,

8. That the deponent is a responsible Government servant having, the
highest regard for the Honble Tribunal and orders passed by them. The
deponent has always made his sincerest efforts to carry out the orders
passed by this Hon’ble Tribunal in its letter and spirit and shall continue
to do so in the future.

I)cpmiunl
Verification: -

Verified at Dehradun on the .{,} day of April 2025, that the contents of the
compliance affidavit are true gnd correct to the best of my knowledge and

belief based on the official record and nothing is false, and no material has

_ger Sl —

Deponent

been concealed therein.
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